"~ CALCUTTA BENCH

KOLKATA
| OA:350/00763/2016 | Date of Order: 23.05.2016.
‘%P{#esentz: e -sHon’ble: Mss: I|d1shae:8anefjee Jud|0|a| Member

»' Raghdneth Manjhi
Vs. .
Union of India & Ors (E. Rly)

. -

Forthe Applicant -+ .~ : Mr. C. Sinha, Counsel

: :Fon'tne»‘Respon‘dents : Mr. AK Guha, Counsel

ORDER{Ora)

ThIS matter |s taken up |n Smgle Bench in terms of Appendlx VIl of Rule 154 of =

CAT Rules of Practlce as no comphcated questlon of law is involved, and with the
*consent of both sides.

2. | Heard both.

3. | itis notlced that the representatlon dated-20.11.2015 has been preferred by |

the apphcant befereﬂ the. General Manager, Eastern Railway, Kolkata for releasmg of .

:commutation and other settlement dues which is pending since

i R 4 20‘..%115‘::.1{?;55-2'71%5.'Witla@;utad-isposal. The applicant prayed for consideration in the light of the ;

" decision rendéted: by this Tribunal in OA. 350/00920/2014 and the judgment of the - -

Hon-'~ble‘é-.t.-é_l_;igh:f:'(%{'ci)_im:tffin.-W.--P-.C.T. 165 of 2013.

4. The .~%ie'atne‘dr co,'unsel_ for appliéant submits that}he. ‘shavII be satisfied if a
‘.divrect‘ien,js gi\'/e'n%-to' th,_e’-"aespondents to consider the pending representation in the Iight
of the :s_aid-judg_menfe.

5 Leafnéd'codnsel for respondents however, seeks liberty to file reply in the
matter. L |

6. Learned counsel for appllcant further submits that the order passed in OA.
, yyde #

, 350/00920/2014 has been complled with by the respondentsef the office order. dated;_

02.11.2015.

EENTRALABMINISTRATIVE TRIBUNAL ‘ LﬂRARY




' respondents themsélve
- Therefore, the OA is-dispos
-éért—tpe'tent authoﬁty.; to -,‘ce‘nf_',

. _ and pass appropnate order wuthm 3 months

within one month-thereatfter.

10. OAis accordmglytdlsposedﬂof No.costs.

.-

Member (J)

matter All. polnts are kept open for. cenmdexaﬂomby the respendent authorities.

(Bi isha Bafierjee)

»

‘ 8 | In case there is no lmpedlment to release the benefit, the same be released

9.  ltis made clear . that I have not expressed any oplnlon on merits of this .

B




